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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH 

NEW DELHI 

O.A. NO. 497 OF 2024 

News Item titled "Impact of Pharmaceutical toxicity on the 

environment and its regulatory aspects" appearing in 

current science dated 25.02.24 

REPLY ON BEHALF OF RESPONDENT NO. 31 & 67 

1. That the present reply/report is being filed through Mr. Abhishek 

Bhukal, Member Secretary, Andaman Nicobar Pollution Control 

Committee, who is also the Director of Department of Science 

and Technology, Andaman & Nicobar Islands who is authorized 

and competent to file the same on behalf of the answering 

respondent no. 31 & 67.

2. That this Hon'ble Tribunal while taking cognizance/notice of

the News Item titled "Impact of Pharmaceutical toxicity on the

environment and its regulatory aspects" appearing in Current

Science dt.25.02.24 issue notice to various states and union

territories. The Chief Secretary, Andaman & Nicobar Islands is

impleaded as Respondent No. 31 and Member Secretary,

Andaman & Nicobar Islands impleaded as Respondent No. 67.

3. That the Member Secretary, A & N Islands Pollution Control

Committee directed the concerned departments to furnish

details about the Pharmaceutical Companies and their

companies.
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4. That the Member Secretary, Pollution Control Committee

directed various departments of A & N Islands to furnish the

details regarding Pharmaceutical Companies based in A & N

Islands. The concerned three departments i.e. District

Industrial Centre, Directorate Health Services and Inspector of

Factories gave the replies.

5. That it is submitted that the reply received from the District

Industrial Centre, Port Blair, A & N Islands dt.13.08.24 is

annexed as Annexure-A. In the said reply it is evident that

there is no Pharmaceutical Companies registered in the Union

Territory of A& N Islands.

6. That it is further submitted that the reply received from the

Directorate of Health Services, A & N Islands also states that

there is no Pharmaceutical Companies registered in A & N

Islands. The said reply is annexed as Annexure-B.

7. That it is further submitted that the Member Secretary,

Pollution Control Board, A & N Islands received reply from

Inspector of Factories, Office of Labour Commissioner, A & N

Islands also which further states that there is no

Pharmaceutical Companies registered under Factories Act,

1948. The said reply is annexed as Annexure-C.

8. That A&N Islands is mainly dependent on Agriculture ,Tourism

and Cottage Industries for its livelihood and there is no

Directo.r 
l)epartment ot Scie'!_C9 & Technn'""'" 
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Science Technology <dstandamans@gmail.com>

NGT Order in OA No. 487/2024 - Response Required: Submission of Details on
Pharmaceutical Companies in Andaman & Nicobar Islands -reg
1 message

General Manager <dicandaman@gmail.com> Tue, Aug 13, 2024 at 5:18 PM
To: dstandamans <dstandamans@gmail.com>

Sir/Madam, 

           I am directed to refer to your letter No.  7-73/PCC/NGT(497/2024)/2024/348, dated 5th

August, 2024 on the subject cited above. In this regard, it is pertinent to mention that only the
Point No. (a) pertains to District Industries Centre (DIC), Port Blair. 
           Moreover, the common online-centralized Udyam Registration portal for MSMEs is being
maintained and operated by the Ministry of MSME, New Delhi throughout the country including
this UT of Andaman & Nicobar Islands. As per the Udyam Registration portal pertaining to this UT
of A & N Islands and as per the records available with this office, there are no such
"Pharmaceutical Companies" registered in this UT of Andaman & Nicobar Islands.

 Hence, the report in this regard may be treated as ‘NIL’.

Regards,

DIC, Port Blair,

Andaman & Nicobar Islands

Contact: 9474236378 / 9531890057
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---Disclaimer ---
The information in this mail is confidential and is intended
solely for the addressee.  Access to this mail by anyone else
is un-authorized.  Copying or further distribution beyond the
original recipient may be unlawful.---
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